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CENTRIL 1DMINISTRTIVE TRIBUN(L 
PRINCIP1L BENCH, NEW DELHI 

0..N0..2128/2003 

Friday, this 5th day of December, 2003 

Hon'ble Shri Justice V.S. Aqqarwal, Chairman 
Hon'ble Shri S..Sinqh, Member () 
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Shri Justice V..S..iqqarwa1; 

Resrondents 

Learned cc:unael for aij'1Ica.nt at tea that in the 

rerl'y filed by the resjondents, they have admitted that the 

c1am of the aopl loan t is under conaide'ation 	He otates 
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Learned counsel states that the claim of the aro'l bent i. 

on the same footin'.,. 	Accordinq to him.. those L)el5 sci1s had 

made the nrade in the General catenoi"y 
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thia atae hen 	the matter Ia 	under 

c:nalderatlon 	It cu id be. 	aoror'iata that the ao:'1 loan t 

aa.ita 	for' 	the final decision. Ther efore. uithou t 

axoressin 	any opinion on the mar I to of the matter, 

disrcse of the. oresent aooi ication ith direction to the 

re:)oridento to take a decision in this rear'd Ithin four 

month 	m s fro the receiot of a certif led cooy cf i:he oresen't 

crcJ r arid ccmmun bate 	th CO to 	e 	Ol icarit 

remoer'i i 	 unaLrniar 
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